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T LT ST & FRieeht 9

GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafa =y ve fagrh w1t R
FfereEAT
feeeft, 31 |14, 2022

. W1, 14(80)/TeT-2022/ala1/62-70.—TSHT Trotem=t & faeett &t fems a7 & el sfaffas &
IT-T[SAIT it FgAfa fRATh 39 AT, R0 & T #¥ &t § i T8 SAAaTemer it et % foro ywrfora
STAT S -

“Reett Rt (" o 3) sfafRem, 033
(RoRR FT et AfafRaw oy)
(R ATH, o3 FI TG TATLTHT &4 fawett FiT e a97) gR7 T9r-umia)
[3¢ 9T, R0 R3]

Ty 2022—2023 ¥ HaT BT & forg I ISl &7 ol 1 WiRa [ W iaE wifded B
qAT B AR AR F AFR—SHE $T & oy v ifRm aRa TR & fdgaRd 99 3§ I o 8
feel @1 faur w1 gRT fefad wu # I s 8 —

2311 DG/2022 1)
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Hfere e

%75800,00,00,000 /— &I I 2.
2022—2023 H T ST
aa foceht Y dfaa fAfr #

1. 39 fRfm & 9 fReel fafraT (da 3) i 2022 21

ISR Ao & fieelt @ dfed A # 9 e iR wygad Il o
TG B FIa (5) # A | 1w 721, ST /B TIRI BT Qrd
% foy figeaR s9R oMo |l TS TUA B FHf IR & WK g,

d weea IR ugE S Al & drem (2) # faffde srif & dwrg H av 20222023
Ay & SR YA & wq H Tgad el |

faferrer 3. 39 IRFEE gRT IS o & foeel WReR @ Wi R § 9
Ued IR wgad Py S & forw uifdrd i Saa oy & aww

I W SfedAad Pl 3R Sewdl & forg AR &1 S |

SEGE]
(a7 2 AR gRT 3 <fAEY)
(%. E9IR W)
fr=fafaa | smferes ¥t
I HaI¢ 3R At faem gwr g | Afaa ffer wR JT
qer S G ik

I T 1 Y, Y,
1 e wed N 758500 12000 770500
NIEES| 8490650 204200 8694850
2 AT TR ol 430000 0 430000
NS 12601000 4233800 16834800
3 IDICNIGE] ool 320000 0 320000
4 foa NGRS 3894000 1000 3895000
TE N 8821900 6500 8828400
5 it 3579300 0 3579300
NS 138565800 6200 138572000
6 fRretm bl 5179700 0 5179700
A 70622290 84910 70707200
7 fafear gd o w@ed gait 2138700 0 2138700
A 99677200 500 99677700
8 HATS BTl Toft 24933200 10000 24943200
NEES] 5888050 450 5888500
9 ST goit 52200 0 52200
NEES] 33094230 2470 33096700
10 e Toft 11779500 1000 11780500
NEES] 117157050 7200 117164250

e faerd &R e fmfor ,

11 Toft 124938200 600000 125538200
12 FT goft 13000 0 13000
13 der NEES| 30000 0 30000
TR 0 32713600 32713600
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15 SIENIRCae ] bl 0 47151700 47151700
JHT 672964470 85035530 758000000

AT PHIN UdTed, HETA SIEE)

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 31st March, 2022

F. 14(80)/LA-2022/alal/62-70.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 31* March, 2022 and is
hereby published for general information.

“THE DELHI APPROPRIATION (No.3) ACT, 2022”
(DELHI ACT 05 OF 2022)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 29" March, 2022).
[31° March, 2022]

An Act to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of the financial year
2022-2023.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-
third Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 3) Act, 2022.

Issue of °75800,00,00,000/- 2.
from and out of the

From and out of the Consolidated Fund of the National Capital
Territory of Delhi, there may be paid and applied further sums not

Consolidated Fund of the
National Capital Territory
of Delhi for the financial
year 2022-2023.

exceeding those specified in column (5) of the Schedule, amounting in
the aggregate to the sum of Rupees seventy five thousand eight
hundred crores only towards defraying the several charges which will
come in the course of payment during the financial year 2022-2023 in
respect of the services specified in column (2) of the Schedule.

Appropriation. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this
Act, shall be appropriated for the services and purposes expressed in
the Schedule in relation to the said year.
SCHEDULE
(See sections 2 and 3)
(X In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on the Total
No. Legislative Consolidated
Assembly Fund

| 1 11 v V
1 Legislative Assembly Revenue 758500 12000 770500
2 General Administration Revenue 8490650 204200 8694850
Capital 430000 0 430000
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Revenue 12601000 4233800 16834800

3 Administration of Justice Capital 320000 0 320000
4 Finance Revenue 3894000 1000 3895000
Revenue 8821900 6500 8828400

5 Home Capital 3579300 0 3579300
Revenue 138565800 6200 138572000

6 Education Capital 5179700 0 5179700
Revenue 70622290 84910 70707200

7 Medical and Public Health Capital 2138700 0 2138700
Revenue 99677200 500 99677700

8 Social Welfare Capital 24933200 10000 24943200
Revenue 5888050 450 5888500

9 Industries Capital 52200 0 52200
Revenue 33094230 2470 33096700

10 Development Capital 11779500 1000 11780500
" Urban Development and Revenue 117157050 7200 117164250
Public Works Capital 124938200 600000 125538200

12 Loans Capital 13000 0 13000
13 Pensions Revenue 30000 0 30000
Revenue 0 32713600 32713600

15 Public Debt Capital 0 47151700 47151700
Total 672964470 85035530 758000000

SANJAY KUMAR AGGARWAL, Principal Secy.
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